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AS INTRODUCED IN LOK SABHA 

Bill No. 103 of 2020

THE CONSTITUTION (AMENDMENT) BILL, 2020 

By 

SHRI P. P. CHAUDHARY, M.P. 

A 

BILL 

further to amend the Constitution of India. 

BE it enacted by Parliament in the Seventy-first Year of the Republic of India as 
follows:-

!. This Act may be called the Constitution (Amendment) Act, 2020. Short title. 

2. In article 124, after clause (7), the following clauses shall be inserted, namely:

"(8) The Chief Justice oflndia shall not be eligible for further office either under 
the Government oflndia or under the Government of any State or in any Public Sector 
Undertaking after he has ceased to hold his office. 

(9) A Judge of the Supreme Court shall not be eligible for further office either
under the Government of India or under the Government of any State or in any Public 
Sector Undertaking after he has ceased to hold his office." 

Amendment 
of article 124. 








